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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY
Seventh Session
BULLETIN—PART I
( Brief Record of Proceedings )
Thursday, August 10, 2017
No. 8.3
The Assembly met at 8.30 a.m. with Mr. Speaker in the Chair.
Questions.

Five questions in the list of questions posted for the day were answered
orally.

Adjournment Motion:

After hearing the Minister for Health and Social Justice, and the Chief
Minister the Speaker withheld consent to the moving of an adjournment motion
given notice of by Shri Thiruvanchoor Radhakrishnan and two other Members
regarding the serious situation reported to have arisen in the state due to the
frequent deaths caused by fever and other epidemics and the ineffective preventive
measures.

In protest against the attitude of the Government in this matter the Members
belonging to the opposition staged a walk-out.

Calling Attention:

() Shri K. Rajan called the attention of the Minister for Agriculture to the
necessity to solve the difficulties reportedly being faced by farmers in the
State to get compensation for crop damages and to get membership in
Crop Insurance Scheme, for want of revenue documents. The Minister
made a statement thereto.

(2} Shri-N. A. Nellikkunnu called attention of the Chief Minister to the
necessity to effectively implement the Kerala State Right to Service Act,
2012 in the State. The Minister made a statement thereto.

KNPP 1194/2017(ii).




The Matters raised under Rule 304 :

The matters raised by Members in the House under Rule 304 are listed

below:
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The Ministers made statement on the respective subject.

Presentation of Reports:

The following Reports were presented:

1. The Report of the Subject Committee V on the Kerala Motor Vehicles
Taxation ( Amendment } Bitl, 2017.

3. The Periodicai Report of the Subject Committee VIII for the year ended
March 31, 2017.

3, The Report of the Subject Commitiee XII on the Kerala Medical
Education (Regulation and Control of Admission to Private Medical
Educational Institutions) Bill, 2017.

4. The Ninth Report of the Committee on Private Members' Bills and
Resoclutions,




Reference by the Speaker:

The Speaker expressed his displeasure on the interpretation made by
Shri P. C. George on a reference made by the Chair regarding the constitutional
status of the Kerala Public Service Commission, while considering the Kerala
Public Service Commission (Additional Functions as respects the Services under
the Kerala Administrative Tribunal) Bill,2017 on the previous day.

Legislative Business:

L. Smt. K. K. Shailaja Teacher, Minister for Health and Social Justice
introduced the Kerala Clinical Establishments (Registration and Regulation) Bill,
2017. Shri V. D. Satheesan raised objections against the introduction of the Bill.
After the reply by the Minister the Chair ruled that the objection raised was not
withstanding. The Minister moved that the Bill be referred to a Select Committee.
Shri Thiravanchoor Radhakrishnan moved an amendment to circulate the Bili for
eliciting public opinion and Shri R. Rajesh moved another amendment for
referring the Biil to the Subject Committee and spoke. Shri V. D, Satheesan as
authorised by Shri P. T. Thomas, Shri E. K. Vijayan as authorised by
Smt. Geetha Gopi also took part in the discussion.

After the reply by the Minister the amendment moved by Shri Thiruvanchoor
Radhakrishnan was withdrawn by the leave of the House. The amendment moved
by Shri R. Rajesh was accepted by the Minister and the motion as amended was
adopted by the House and the Bill was referred to Subject Committee XTI-Health

and Family Welfare,

Sl mersintly Armk
2.4 Minister fof Fisheries, Harbour Engineering and Cashew Industry

introduced the Kerala Marine Fishing Regulation (Amendment) Bill, 2017 and
moved that the Bill be referred to Subject Committee. Shri N, A Nellikkunny as
authorised by Shri Manjalamkuzhi Ali moved an amendment to circulate the Bill
for eliciting public opinion and Shri Hibi Eden as authorised by Shri A, P. Anil

Kumar moved another amendment for referring the Bill (o a Select Committee.




L
moved were withdrawn by

the Minister the amendments
to Subject Commitiee 1

After the reply by
then referred

the leave of the house. The Bill was

Agriculture, Animal Husbandry and Fisheries.

m. to meet again al g 30 a.m. on Friday,

The House adjourned at 413.p.
August 11, 2017,

V. K. BABU PRAKASH,
Secreiary.






